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Mr. Speyer: I have allowed him 
four questions.

H ig h e r  Se c o n d a r y  Sc h o o l s

*1521. Th. Lalahinaii Singh Cha- 
rak: Will the Minister of Education 
be pleased to refer to the reply given 
to Starred Question No. 194 on the 
23rd February. 19S6 and state the 
number of high schools that have 
been converted into Higher Secon­
dary Schools during 1955-56? .

Tlie Parliamentary Secretary to tiie

K
iniflter of Education (Dr. M. M.
u): The information is being col­

lect^ from the State Governments 
and will be furnished later.

Til. Laiwhman Sin^  Q u u a ii:
May I know if the Universities of 
Punjab and Kashmir had also agreed 
to the introduction of this higher 
secondary system of education and. 
if so. from which date do they pro­
pose to take action in the matter?

Dr. M. M. Das: I want notice.

S h r i R am  K r is iin a  D a lm ia

•1523. Sliri L. N. Misiira : Will the 
Minister of Finance be pleased to 
refer to the reply given to my Short 
Notice Question No. 1 on the 28th 
November. 1955 and’ state whether 
charges against Shri Ram Krishna 
Dalmia have been finally drawn up?

The Minister of Revenue and Civii 
Expenditure (Shri M. C. Sluh): Not
yet. Sir. The case is still under in­
vestigation.

Shri L. N. Mislira: May I have 
some idea of the special factors 
which are causing abnormal delay in 
the framing of the charge-sheet in 
this case?

Shri M. C. Shah: There is no de­
lay. The investigations are going on 
and the investigations will still take 
some time, and thereafter the police 
will da the needful.

Siiri Feroze Gandhi: When could 
we expect this case to come before 
the court?

Shri M. C. Shah: We have been< 
informed by the Special Police Es* 
tablishment that they will yet require 
about two months to complete the in­
vestigations.

Sliri Feroze Gandiii: Not more !
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Shri K. €• Sodhia: Were not these 
factors taken into consideration by 
the auditor who raised the objection?

Shri A. C. Goha: There was no* 
physical stock-taking of that com­
pany for the last eight years, and the 
company was not under the control 
of the Industrial Finance Corporation. 
The Industrie Finance Corporation 
took over control sometime in 1951. 
and stock-taking was done in that 
year. But previous to that, for eight 
years, there was no physical stock­
taking.

Mr, Speaker: Shri Mathew— I find 
he is absent. Shri Dasaratha Deb—  
absent. Shri Ramananda Das—ab*̂  
sent.
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I would not allow the printing of 
the answers to those questions when 
the hon. Members who have. tabled 
those questions are not here and have 
not even given the authority to other 
hon. Members to put those questions. 
Therefore. hereaTter. the answers to 
questions tabled by hon. Members 
who are neither present in the House 
nor have instructed other hon. Mem­
bers to put those questions will not 
be printed. It is their carelessness 
and indifference, and I am not going 
to allow the answers in those cases 
to be printed or circulated.

Shri Kamath: On a point of order. 
Under the rules, they become un­
starred questions which are provided 
with answers, and they are printed. 
Please read those rules before you de­
cide the matter. It is very high­
handed.

Mr. Speaker: The hon. Members 
who table the questions do not even 
care to authorise other Members to 
put those questions. They are so in­
different. 1 will try and see how 
those rules can be accepted as they 
are. I can, under certain circum­
stances, waive the rules also and sus­
pend those rules and 1 will take the 
decision of the House. 1 do nof 
think any hon. Member will accuse 
me of being high-handed even if the 
small measure of not authorising any 
other hon. Member for putting those 
questions is not adopted. The hon. 
Members who have given notice of 
the questions do not care to be here 
and they have not even instructed 
other Members to put those questions.
1 cannot sec how they can be repri­
manded otherwise than by not print­
ing those answers.

Shri Bhagwat Jha Azad: We have 
the right to put questions and we ex­
pect the answers. Sometimes we get 
some urgent work and so we go away. 
But it does not mean that those ques­
tions should not be printed. Your 
suggestion that they should not be 
printed is wrong. We oppose it.

Shri V. P. Nayar: I request you 
to sec that those questions which are 
put to certain Ministries are answered

by those representatives of such 
Ministries themselves and not by 
others.

Mr. Speaker: Order, order.

Loss OF G o v e r n m e n t  S e c u r i t i e s

*1528. Dr. Rama R ao : Will the 
Minister of Finance be pleased to re­
fer to his speech on the Life Insurance 
(Emergency) Provisions Bill on the 
29th February. 1956 and state the 
nature of action that has been taketi 
so far against the persons who were 
connected with the missing funds and 
Government Securities of certain Life 
Insurance Companies mentioned in 
the speech?

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): The
persons who were suspected of having 
been connected actively with the miss­
ing funds and Securities have been 
arrested. Further investigation is 
proceeding in the matter.

Dr. Rama Rao : How many have 
been arrested and may I know whe­
ther the enterprising gentleman who 
quoted a forged bank certificate has 
also been arrested?

Shri M. C. Shah: In the case of
one company, the Presidency Life 
Insurance Co., Ltd.. two persons have 
been arrested— Shri N. J. Gon Mana­
ging Director, and Shri D. D. Eklahre, 
Chief Accountant. In another com­
pany, the Palladium Assurance Co. 
Ltd.. Calcutta, the Managing Direc­
tor. Shri H. C. Naug, and the Secre­
tary Shri Krishna Lai Paul, have 
been arrested. Then, in a third com­
pany, Bangalakshmi Insurance Co., 
Ltd., Calcutta, the C. I. D. have 
arrested Shri Debidas Ray. the Gene­
ral Manager and Director-in-charge 
of the company. Then there is ano­
ther company. The Adarsha Bima. 
Co.. Ltd. There, the Managing Direc­
tor is absconding and the accountant 
of the company. Shri Satrujit Singh, 
has been arrested.

Shri Feroze Gandhi: What is the 
name of the absconding person?

Shri M. C. Shah: The same of
the absconding person is. Sardar 
Narbada Prasad, M. L. A.




